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CHHATTISGARH ACT
(No. 9 0f2020)

THE CHHATTISGARH ZILA YOJANA SAMITI(SANSHODHAN)
ADHINIYAM, 2020.

An Act further to amend the Chhattisgarh Zila Yojana Samiti Adhiniyam, 1995
(No.19 0f 1995).

Be it enacted by the Chhattisgarh Legislature in the Seventy-First Year of the
Republic of India, as follows :-

1. ) This Act may be called the Chhattisgarh Zila Yojana Samiti
(Sanshodhan) Adhiniyam, 2020.
(9)) It shall come into force from the date of its publication in the Official
Gazette.
2. In the Schedule appended to the Chhattisgarh Zila Yojana Samiti Adhiniyam,

1995 (No. 19 0f 1995), in serial number 1, in column (2), after entry (xviii), the
following shall be added, namely :-
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“(xix) Gaurela-Pendra-Marwahi.”
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